
THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM: NAGALAND: MIZORAM AND ARUNACHAL PRADESH)

NOT IFICAT ION
Dated- Guwahati the 07s March, 2024

NO. HC. r-133(Pt.-r) /201 4t21A9l A #### fhe Hon'ble Gauhati High

Court has been pleased to nominate the following ludicial Officer to attend the

3 (three) day "Orientation programme on lVew Criminal Lawsl scheduled

to be held from 13-03-2024 to 15-03-2024 at the Central Academy for Police

Trainlng (CAPT), Bhopal in place of Smti Rubina Yasmin, Sub-Divisional

Judicial Magistrate (M), Bajali who have been exempted from attending the

aforesaid conference.

The programme schedule for the aforesaid orientation program is

enclosed herewith.

Further, the aforesaid Officers are requested to submit a report after

completion of the programme.

NO. HC.Wr-133(Pr.-D I 20L4 I 2190-2206 I A

By Order,
Sd/- S. Dhar

REGTSTRAR (JUpICTAL)

Dated: 07-03-2024
Copy forwarded for information & necessary action to:

1. The Director, Central Academy for Police Training, Bhopal.

2. The Honble Director, National Judicial Academy, Suraj Nagar PO, Bhopal

- 462044, Madhya Pradesh.

3. The Assistant Director, Central Academy for Police Training (CAPT),

Bhopal.

4. The L.R. & Secretary to the Govt. of Assam, Judicial Departmen! Dispur,

Guwahati, Assam.

sl
No.

Name & Designation of the
nominated Officer

Contact No. E-mail ID

1

Shri Kaustuvmani Goswami
Deputy Registrar (Bench), Gauhati

High Court, Guwahati
(Under order of t ansfer as SDJM(S)

No. l, Kamrup (M)

9101474138 kaustuv.goswami@yahoo.in
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5. The Principal Accountant General (A&E), Assam, Beltola, Guwahati for

information and necessary action'

1he officerc arc placd on deputabbn for the prugram on

condition that (a) the Afftcers will be trcafud as on duty during

the training period e (U they will be entitled TA. & D.A. as

admissible under the Rules.

6. The Registrar (Admin./Vigilance/Esstt.), Gauhati High Court, Guwahati.

7. The Registrar-cum-Principal Secretary to Hon'ble the Chief Justice,

Gauhati High Court, Guwahati.

8. The District and Sessions Judge,

Da rra ng.

9. Smti Rubina Yasmin, Sub-Divisional Judicial Magistrate (M), Bajali.

10. Shri Kaustuvmani Goswami, Deputy Registrar (Bench), Gauhati High

Court, Guwahati. (Under order of transfer as sDJl{(S) No. 1, Kamrup(M))

For any information and clarification, please contact

Shri Amit Atut Asstt. Director-963oo89521; Shri Prakash

Badolia, Asstt. Darector - 7070358949 and CAPT Control Room-

0755-2706000

11. The Joint Registrar (Judl./ PM&P), Gauhati High Court, Guwahati.

12. The Deputy Registrar (Finance), Gauhati High Court, Guwahati.

13. The Project Manager, Gauhati High Court, Guwahati.

(He is reguested to upload the notifiation immdiahly in
the otrtcial websiE of the Gauhati High Court Guwahati)..

14. The Administrative Officer, ludicial Academy, Assam with a request to

place the Notification before the Hon'ble Director, Judicial Academy

15. The Prlvate Secretary to Honble Mr. Justice Manash Ranjan Pathak,

Gauhati High Court, Guwahati for his Lordship's kind information.

16. The CA to the Registrar General, Gauhati High CouG Guwahati.
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llharetiya Nl ayr Sanbito, 2023 (BNS)

Oven ieu and Comparison
r.'. Deletions. lr{odifications and Rerxganization of

- _ Chrpters and Scctions)
LUIiCH

_l

st:
Relevancc ol'Neu Crimes introduced as a nreans to address

Contempora4 Chal s

TEA
SESSTON

Punishment Scheme under Bharati Sanhita: A Reviewa

DAY 2

SESSION.I
Bha r':rti1 a Nagarik Suraksha Sanhita, 2023 (BNSS)

0verr ics ard Comparison
{ddirrtrrrs. Deletions. Modifications and Reorganizatir-rn of

Chapters and Sections)
TEA

SESSION-2

I|\SS: l'r. Procrss and Rrrle of Magisate fnJn l-]R to filing Police
nport

sEssIoN-3
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I nh,rr*li):r Sakshyi Arlhinivaur,2023(BNS)
I Orcn ir*
i (Addrti,,ns. l)c'letions. l\,kxlilications and llcorganization of

i .Anali srr r
Chapters and Sections)

l'Elecuonic Evidence and i:s adrnissibility under BnvSl

Role of a Trial J

Ne* dimensions in assessing the Relevancy of facts,
Primary and Secondary evidence, Oral Evidence and

Documentarv Evidence. Public docurrents. Burden of Proof and
otherallied reforms: Role oIa Tria[ J

I r4:oo-t5lo ! LI II
SESSION.4

Svndicate discussion & Feedback
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